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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO. 148/2025 (WZ)

IN THE MATTER OF:-

SHAKTI PLASTIC INDUSTRIES APPELLANT

VERSUS

MAHARASHTRA POLLUTION

CONTROL BOARD & ORS.

RESPONDENT(S)

CENTRAL POLLUTION CONT ROL BOAR D (CPCB)

1. That, the Hon'ble National Green Tribunal, Western Zone Bench (WZ)' Pune

(hereinafter referred to as "Hon'ble NGT") vide its order daled 0111212025 in

Appeal No. 14812025 (WZ) has sought the reply of Central Pollution Control

Board (hereinafter referred to as "CPCB") in the instant matter. Thereby,

the reply is made in succeeding paragraphs.

2. That, at the outset, the Answering Respondent (CPCB) deny all claims,

contentions, allegations and averments against the Answering Respondent

i.e. CPCB in the above Appeal contrary to anything stated or submitted in

this reply. Nothing in the Appeal may be deemed to have been accepted or

admitted by the Answering Respondent for want of a specific denial or on

ground of non-traverse, save any averment which has been expressly

admitted hereinafter.

3. That, CPCB is constituted under Section 3 of the Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act, '1974")'

It performs the functions under the Water Act, 1 974, The Air (Prevention and

Control of Pollution) Act, 1981 (hereinafter referred to as "Air Act, 1981"),

n
e
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ry
and The Environment (Protection) Act, 1986 (hereinafter referred to as

"E(P) Act, 1986"). The State Pollution Control Boards (SPCBs) / Pollution

Control Committees (PCCs) in every State / Union Territory have been

constituted under the Water Act, 1974 and the Air Act, 1981 and are

responsible for implementation of the provisions of both the Acts in their

respective State / Union Territory.

4. That, the instant Appeal has been filed by the Appellant for seeking

directions from the Hon'ble NGT to set aside the direction issued by the

Respondent No. 1 i.e. Maharashtra Pollution Control Board (hereinafter

referred to as "MPCB") dated 21.09.2024 to the Appellant i.e. M/s Shakti

Plastic lndustries (hereinafter referred to as ,,Unit,,), directing to deposit the

Environmental compensation (hereinafter referred to as "EC") amount to the

tu ne of Rs. 1 37,00,42,000/- for the excess q uantity of the Extended producer

Responsibility (EPR) credit generated than the actual quantity of plastic

waste processed. Further, the Appellant has also sought directions from the
Hon'ble NGT to set aside the direction issued by the Respondent No. 1 i.e.

MPCB dated 18.06.2024 to the Appellant regarding the crosure directions
issued under the Water Act, 1974, the Air Act, 19g1 and plastic Waste
Management Rules, 2016 (hereinafter referred to as .pWM Rules, 2016").
Prior to making any submissions in this regard, the Answering Respondent
herein humbly submits that, the present Appeal is barred by limitation as the
Appeal has not been fired within the prescribed limit of 30 days from the date
of impugned order passed by the MpcB dated 21.09.2024 and therefore the
Appeal is liable to be rejected on the point of delay.

PRELIMINAR SUBMISSIONS: -

5. That, the Ministry of Environment, Forest & Climate Change (hereafter
referred to as "MoEF&CC") in exercise of the powers conferred under
sections 3, 6 & 25 of the E(p) Act, 1986 has notified plastic Waste
Management Rules, 2016 vide Notification No. G.S.R 320 (E). ln order to
streamline implementation process of Extended producer Responsibility
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a. As per the clause 3(t) of the PWM Rules, 2016, 'Recycling' means the

process of transforming segregated plastic waste into a new product or

raw material for producing new products.

b. As per clause 4(g) of the PWM Rules, 2016, "Recycling of plastic waste

shall conform to the lndian Standard: lS 14534:1998 titled as Guidelines

for Recycling of Plastics, as amended from time to time".

c. As per clause 5 (a) of the PWM Rules, 2016, "Plastic waste, which can

be recycled, shall be channelized to registered plastic waste recycler and

recycling of plastic shall conform to the lndian Standard: lS 14534:1998

titled as Guidelines for Recycling of Plastics, as amended from time to

time".

d. As per clause 1 1 .1 of the Guidelines on Extended Producer

Responsibility for Plastic Packaging, "All Plastic Waste Processors

(PWPs) shall have to register with concerned SPCB / PCC in

accordance with Rule 1 3(3) of PWM Rules, 2016 on the centralized EPR

portal developed bY CPCB."

e. As per clause 11.4 of the Guidelines on Extended Producer

Responsibility for Plastic Packaging, "ln case' at any stage it is found

that the information provided by the plastic waste processor is false, the

plastic waste processor shall be debarred by SPCB, as per procedure

laid down by CPCB, from operating under the EPR framework for a

period of one Year".

f. As per clause 1 1 .5 of the Guidelines on Extended Producer

Responsibility for Plastic Packaging' "Only PWPs registered under

PWM Rules, 2016, as amended, shall provide certificates for plastic

3

*
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*
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ifi,, iwaste processing. The certificate provided by only registered plastic

waste processors shall be considered for fulfillment of EPR obligations

by PlBOs"

g. As per clause 11.6 of the Guidelines on Extended producer

Responsibility for Plastic Packaging, "The pro forma for the certificate

shall be developed by CPCB, in no case, the amount of plastic

packaging waste recycled by the enterprise shall be more than installed

capacity of the enterprise. The certificates will be for plastic packaging

category-wise and shall include GST date of the enterprise,',

h. As per clause 1 1 .7 of the Guidelines on Extended producer

Responsibility for Plastic Packaging, ,'The certificate for plastic

packaging waste provided by registered plastic waste processors shall

be in the name of registered producers, lmporters & Brand-Owners
(PlBOs) or Local authorities, as applicable, based upon agreed

modalities. CPCB will develop mechanism for issuance of such
certificate on the centralized portal."

i. As per clause 1 2.4 of the Guidelines on Extended producer

Responsibility for Plastic Packaging, ,'CpCB by itself or through a
designated agency shail verify compriance of prBos through inspection

and periodic audit, as deemed appropriate. CpCB, as required, can also
verify compliance of PWPs through inspection and periodic audit. ln

case of PWPs and PIBOs operating in a State or Union Territory, CpCB
may, if required, direct SPCB/PCC to take action.,,

j. As per clause 13. 1 of the Guidelines on Extended producer

Responsibility for Plastic packaging, ',The concerned SpCB/pCC shall
register PIBOs (operating in one or two states) and pWps through the
online portal developed by cpcB. provision for registration shail be
made on the ERP portal. SPCB/PCC by itself or through a designated
agency shallverify compriance of prBos through inspection and periodic
audit, as deemed appropriate, of pIBOS as well as plastic waste
processors in their jurisdiction as per the pWM Rule, 20,16".

k. As per the provisions of the Guidelines on Extended producer

t

4
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Responsibility for Plastic Packaging, CPCB has developed the

Centralized portal for registration of PIBOs and PWPs. CPCB has also

developed the Guidance Manual and Standard Operating Procedure

(SOP) for operating Centralized EPR Portal which includes details of

procedure for registration of PIBOs / PWPs, generation and transfer of

EPR certificates etc., and the same is available on the centralized portal.

l. As per section 3.3(e) of the Guidance Manual "Certificate Potential shall

be generated after GST e-invoice (as applicable as per GST Ac|2017

(as amended)) is uploaded in the "Sales Details section"". ln accordance

with aforesaid clause, PWPs are required to upload invoices pertaining

to sale recycled product.

Further, as per clause 4(iv) of the SOP "Physical AudiUverification of the

PWP to be completed by SPCB/PCC within 30 days of grant of

Registration. The PWP shall be able to issue certificates to PIBOs post

conduction of Audit and validation of its facilities by the SPCB / PCC''

ln accordance with aforesaid clause of SOP, upon grant of registration

to PWP, SPCB / PCC are required to physically verify details of

submitted PWP application including plant and machinery (processing

capacity, production capacity, power rating etc.), geotagged photograph

of the plant & machinery, raw material, production and sales section of

the units, etc. as per the checklist provided on EPR portal for the

purpose.

m. CPCB vide directions daled2l .12.2022 has directed all PWPs to upload

GST E-invoice details of all transactions (salesi purchase) related to

processing of plastic packaging waste, as per requirement, on the EPR

Portal. lt was also directed to take immediate necessary action for

compliance of the said direction failing which action shall be initiated

against the PWPs which are found in non-compliance of the provisions

ofthesaiddirection.Copyofthesaiddirectionisannexedandmarked

as Annexure-l and is also made available on CPCB website and

CPCB's Centralized EPR portal for plastic packaging

n. As perthe lndian standard ls 14534:1998 titled Guidelines for Recycling

,il
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of plastics, the process of recycling of plastic waste includes "the cleaned

and washed material as obtained in 7.3.1 may be blended with additives,

processing aids, pigments etc., as the case may be, and finally

granulated by using appropriate screen mesh for filtration of

contaminants and impurities". Further clause 5.2.2.1.1 tiiled ,sequence

of operations' under "Mechanical Recycling" of the lndian Standards lS

14534:2023 (as amended) titled as "Plastics - Recovery and Recycling

of Plastlc Waste - Guidelines (Second Revision)", stipulates that ,,The

mechanical recycling generally comprises of the following sequence of
operations, some of which may occur simultaneously, that are carried

out as part of the recyclate preparation and production process:

Collection - ldentification - Sorting/Separating (lnto types and forms

of plastic) Grinding/Shredding - Washing Drying

Agglomerating / Mixing - Extruding / Compounding 
-pelletizing.,,

Therefore, grindings and agglomerates of plastic waste are
intermediates of the recycling process. Such intermediates when

subjected to Extruding / Compounding or pelletization at any other
recycling facilities may have repeated EpR certificate potential

generation for the same plastic wastes from which intermediates have
been produced and the recyclers, who generated such intermediates,

may have already generated EpR certificate for the same. Taking this
into account and in line with provisions laid down under clause 3(t)
and 4(g) of the PWM Rules, the aforesaid lS 14534 and in exercise
of provisions under clause 1 1.6 and 11 .7 of the Guidelines on
Extended Producer Responsibility for plastic packaging, CpCB has
not recognized intermediates for EpR certificate generation so as
to avoid possibilities of repeated / duplicate EpR certificate
generation and have effective framework of EpR implementation in
the country. lt is also submitted that the EpR portal currently do not
allow EPR certificate generation for sales invoices pertaining to
intermediates such as flakes / chips / grindings / agglomerates.

I
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o. Under the provisions of clause 12.4 of Guidelines on Extended Producer

Responsibility for Plastic Packaging, notified under Plastic Waste

Management (Amendment) Rules, 2022, audit of the Appellant's Unit

was carried out by the CPCB, Regional Directorate, Pune during

31 .08.2023 to 01.09.2023. The key observations and findings from the

aforesaid audit are summarized below:

(i) The Appellant's Unit is registered with the MPCB for a plastic

waste processing capacity of 2,88,000 T/Annum. However,

during the assessment of production capacity undertaken

during CPCB's Audit, the actual capacity was observed to be

only 17,760T/Annum, which is 6.2ohotthe registered capacity

of the Unit.

(ii) During inspection, desired information regarding electricity Bill

of 3 months for evaluation of power consumption of installed

machinery was not made available to the inspecting team.

Further, it is observed that the facility has not installed separate

energy meters for each of the installed machinery(s).

(iii) The Unit generated approximately 2,74,000 Tonnes of EPR

Certificates and transferred about 2,68,000 Tonnes to

registered Producers, lmporters, Brand Owners (PlBOs), which

is disproportionately high i.e. 2,56,240 Tonnes of EPR

Certificates in excess as compared to the assessed plastic

waste processing capacity i.e. 17,760 T/Annum. Further,

random verification of invoices uploaded on the EPR Portal

revealed that all uploaded invoices were generated for

"Services" related to collection and recycling, and not for actual

sale of recycled plastic products.

(iv) lt was observed that EPR certificates were generated by the

unit without having the requisite infrastructure facility and

through submission of false or misleading information, which is

in violation of the clause 11.4 of the Guidelines on Extended

sl
4,

'r3
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Producer Responsibility for Plastic Packaging, notified under

Plastic Waste Management (Amendment) Rules, 2022 and

CPCB's direction 21 .12.2022.

The findings of the Audit Report of the CPCB is annexed and marked

as AnnexureJl.

p. That, in view of the aforesaid violations, CPCB in exercise of powers

vested under Section 5 of the Environment (Protection) Act, 1986,

issued directions dated 26.10.2023tothe MPCB, fortaking necessary

actions including -

a. To suspend the consenUauthorization/registration with immediate

effect and issue show cause notice for debaning the Unit from

operating under the EPR framework for a period of one year as

Clause 11 .4 of the Guidelines on Extended Producer

Responsibility for Plastic Packaging or / and for the revocation of

the consent /authorization/registration issued to the Unit

b. To levy Environmental Compensation (EC), corresponding to the

quantum of EPR certificates generated not in conformity with

requirement prescribed in CPCB Guidance manual for operating

Centralized EPR Portal

c. To regularly monitor EPR Certificate generation process of the

Registered PWPs to ensure that EPR Certificates generated by

PWPs are in accordance with requirements prescribed in the

CPCB guidance manual including uploading of GST E-invoice

corresponding to the sales of finished products on the EPR

Portal.

The copy of the aforementioned CPCBs direction is annexed and

marked as Annexure-lll. The copy of Action Taken Report submitted

8
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iP 0r by MPCB, dated 05.01.2024 is annexed and marked as Annexure-

tv.

(i) The production capacity assessed during the trial run conducted

by the Joint Audit Team was 10,141 .2 T/Annum of recycled

plastic product, which is substantially lower than the Unit's

registered processing capacity of 2,88'000 T/Annum.

(ii) Assessed Average Monthly power consumption for production of

10,141.2 TPA recycled product was found to be less than the

actual power consumption as per the electricity bills Assessed

Average Monthly power consumption as per the trial run is

27,456 KWh for production of 842 TPM i.e- 10,141 2 fPA'

However, average Monthly power consumption as per electricity

bills of 3 months (i.e. September'23 to Novembe/23) is 17'455

KWh which is 64% of the assessed power consumption required

for production. Based on the electricity consumption, the actual

production for a year is assessed as 6,447 TPA.

(iii) Appropriate sales invoices of recycled plastic product were not

found uploaded by the Unit on the EPR Portal. The industry has

made 698 nos. of sale entries on EPR Portal Among the

aforesaid entries made on EPR Portal, 2 nos. of sale invoices

accounting to 'l 1.6 Tonnes correspond to sale of grinded plastic

waste, while 468 nos. of uploaded invoices have been issued for

HAfiA1

Na.2i
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q. ln view of the Action Taken Report submitted by MPCB, a Joint Audit

was conducted by the officials of CPCB, Delhi, CPCB, RD-Pune and

MPCB on 30.01 .2024 and 31.01 .2024. Similar findings about the

deficit in the installed processing capacity, conesponding electricity

consumptions and non-compliances in terms of required GST

invoices uploading were observed during the said Joint Audit to that

of earlier Audit conducted by CPCB, RD-Pune and the key

observations from the Joint Audit are also summarized below:
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"Services" provided towards collection and recycling by the Unit

and for remaining 228 nos. of sale entries corresponding to sale

of 66,988 Tonnes of plastic product, no GST invoices have been

uploaded on the EPR Portal.

(iv) Further, the sale of recycled plastic was not confirmed by the

buyers as claimed by the unit. None of the five units contacted

by the inspection team, to whom the unit claimed that it had sold

recycled plastic on the EPR Portal, confirmed that they had

procured recycled Plastic from Mis Shakti plastic lndustries. lt

was informed by these five units that they had only procured

EPR certificates from M/s. Shakti Plastic lndustries.

The other observation & findings of the Joint Audit are detailed in the

Joint Audit Report, which is annexed and marked as Annexure-V.

6. That, with regard to the Hon'ble NGT order daled 01 .12.2025, directing

the Respondents to give reply on the audit carried-out by the Appellant
through its agency, titled 'Report on Machinery Capacity Audit for
Manufacturing and Feasibility of Effluent Treatment plant,, and also as
mentioned by the Appellant In its amended Appeal, it is humbly

submitted that as stated at para s (i) and 5 o arso of this repry affidavit
that;

(i) As per the clause 12.4 ol the Guidelines on Extended producer

Responsibility for Plastic packaging, CpCB by itself or through a

designated agency, as deemed appropriate shall carry_out

inspection and periodic audit of plBOs and pWps in order to verify
the compliance of provisions of aforesaid Guidelines. Further, as per

clause '13.1 of the aforesaid Guidelines, the SpCB/pCC by itself or
through a designated agency, as deemed appropriate shall carry_out

anspection and periodic audit of plBOs and pWps in order to verify
the compliance of provisions of aforesaid Guidelines.

a
oa
$
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Therefore, inspection and audit of PWPs are mandated to be carried out

only by CPCB/SPCB/PCC or through their designated agency No

provision has been made under the PWM Rules, 2016 and amendment

thereto about consideration/acceptance of any inspection or audit carried

out by any party other than CPCB/SPCB/PCC or their designated

agency.

7. That, with regard to the Hon'ble NGT order dated 21 .01 .2026, directing

CPCB to clarify the need for appointment of a Chartered Accountant for

verification of approximately 17,800 invoices as mentioned by the

Respondent No. 1 (MPCB) in its lnterim Report dated 05.01.2024' it is

to clarify that;

(i) The EPR Certificate generation process is dependent on the

invoices uploaded w. r.t. sale of recycled product, as per para no.

5(l) and para no. 5(m) above of this affidavit

(ii) Total no. of invoices (17, 800 nos.) as mentioned by MPCB in the

aforesaid lnterim Report, dated 05.01.2024, includes the invoice

entries both for the sale and procurement of plastic packaging

waste whereas pre-requisite for EPR certificate generation is

uploading of GST e-invoices for sale of plastic product on the EPR

portal which has been violated by the appellant as submitted in para

5(q) (iii) above.

(iii) During the Joint Audit carried-out by CPCB and MPCB in January'

2024, invoices w.r.t. sale of recycled plastic product have already

been successfully verified by the Joint Audit Team in its audit

carried-out in January, 2024, as submitted at Para no S(q)(iii)

above of the rePlY affidavit.

(iv) ln view of the above, it is humbly submitted that there is no further

requirement for appointment of Chartered Accountant for

verification of the invoices.

(v) lt is also humbly submitted that generating EPR certificates without

uploading prescribed GST e-invoices (i.e. 66,988 Tonnes of EPR

w

11
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PARA WISE REPLY: -

8. That, the averments made in para no. 1 are about the impugned orders
passed by the Respondent No.'l i.e. MpCB.

It is clarified that the impugned orders, dated 21 .09.2024 and 1g.06.2024

have been issued by the Respondent no. 1 i.e. MpCB, in compliance to
the directions, dated 26.'10.2023 issued by this Answering Respondent
under Section 5 of the Envaronment (protection) Act, 19g6.

It is humbly submitted that the submissions made at para no. S(o) & 5(p)

of this reply affidavit are reiterated and are not repeated herein for the

12

t*

certificate without uploading any GST e-invoices, 11.6 Tonnes of

EPR certificates generation by uploading GST invoices of

intermediates instead of prescribed recycled product and remaining

EPR certificates generation by uploading GST invoices pertaining

to "Services" instead of prescribed recycled product), besides huge

deficit in installed processing capacity and electricity consumptions

as observed during the aforesaid two audits also amounts to

fallacious activities by the Appellant in the light of the aforesaid

CPCB's Guidance Manual, SoP and CPCB direction dated

21 .12.2022, wherein it was also directed that action shall be

initiated against the PWPs which are found in non-compliance of
the provisions of the said direction of uploading GST E-invoice

details on the EPR Portal.

(vi) ln view of the aforesaid gross violations and wlth fallacious

activities, no relief should be given to the Appellant. Any relief in this

regard may also turn out to be disturbances / imbalances in EpR

certificate generation and EpR regime which has been introduced

with noble intent of controlling plastic waste menace in the country

and other PWPs may also take advantage of such fallacious

activities.
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9. That, the averments made in Para no. 2 are about the Appeal filed

by the Appellant before the Hon'ble NGT in Original Application No.

20912024 (WZ). The same are matter of Hon'ble Tribunal records and

hence, calls for no comments from this Answering Respondent.

10. That, the averments made in Para no. 3 and 4 are about the Application

filed by the Appellant before the Hon'ble NGT in lA. No. 28212024 (WZ)

& lA. No. 28312024 (WZ) in OA. No. 20912024 (WZ) and

subsequent order passed by the Hon'ble NGT. The same are matter of

Hon'ble Tribunal records and hence, calls for no comments from this

Answering Respondent.

11. That, the averments made in Para no. 5 are about the order passed by

the Hon'ble High Court of Judicature at Bombay, Civil Appellate

Jurisdiction in WP. No. 440712025. The same is the matter of Hon'ble

Court records and hence, calls for no comments from this Answering

Respondent.

12. That, no comments are offered over the averments made in Para no 6

& Para nos.7 (a to d, ito l, and n to p) being introductory in nature and

facts not pertaining to this Answering Respondent.

It is humbly submitted that the said averments may be suitably answered

by the respective Respondent(s).

't 3. That, the averments made in Para no. 7 (h) are about the third party audit

report titled 'Report on Machinery Capacity Audit for Manufacturing and

Feasibility of Effluent Treatment Plant' carried-out by the Appellant'

It is humbly submitted that the submissions made at Para no. 6 of this

$. o
1fll

i$\t:t"r'

-r'i4'N'
4''

13

sake of brevity.
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reply affidavit are reiterated and not repeated herein for the sake of

brevity.

14. That, the averments made in Para no. 7(e to g) are about the surprise

audit of the Appellant's Unit, conducted by the officials of the CPCB and

subsequent directions issued therein. ln this regard, it is humbly

submitted that the submissions made at Para no. 5 (i), 5(o) & 5(p) of

this reply affidavit are reiterated and not repeated herein for the

sake of brevity.

15. That the averments made in Para no. 7 (m) are with regard to uploading

of sale invoices on the portal but were not reflecting due to some

technical glitch. lt is humbly submitted that the same are not as per

the facts. lnvoices as uploaded by any pWps are still available on

EPR portal. The same reveals that the appellant has not unloaded
invoices on EPR portal pertaining to 669gg.1 Tonne of EpR
certificates generated by the appellant, which are in violation of the
aforesaid requirement prescribed under clause 11.6 of EpR
guidelines for Plastic Packaging, section 3.3 (e) of CpCB's
"Guidance manual,' and CpCB direction dated 21.12.2022 as
submitted at Para no. 5(g), S(l) and 5(m) above.

Further it is also humbly submitted that the said averments are
afterthought as various communications made to CpCB as referred in

"Exhibit-|" of the Appellant's application pertain to login/OTp issues on

EPR portal being faced at occasions by appellant which have no

correlation to the aforesaid averments of invoices not being reflected on

EPR portal. The communication dated July,2023 is also about ,unable

to upload documents of procurement and sales and thus not able to
generate EPR credits'which were due to their CTO and EpR application
under revision with MPCB and has no correlation on aforesaid averment
of invoice not being reflected. The Appellant has fallacious intent as they
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have uploaded invoices pertain to "Services" towards collection and

recycling, instead of the required invoices of recycled plastic product

besides production and electricity deficit as submitted at paras 5(p) and

5(q) above.

16. That, the averments made in Para no. 7(q) are about the impugned

order, dated 18.06.2024 passed by the Respondent No.1 i.e MPCB. lt

is clarified that the impugned order has been issued by the Respondent

no. 1 i.e. MPCB, in compliance to the directions, dated 26 10.2023

issued by this Answering Respondent under Section 5 of the

Environment (Protection) Act, 1 986.

It is humbly submitted that the submissions made at Para no. 5(o) & 5(p)

of this reply affidavit are reiterated and not repeated herein for the sake

of brevity.

17. That, the averments made in Para no. 7(r and s) are about the issues of

the Appellant not considered by the Answering Respondent CPCB and

other Respondents and subsequent correspondence made therein. lt is

clarified that the Appellant has not provided details of the

representations and correspondences made with this Answering

Respondent.

It is humbly submitted that the said averments may be suitably answered

by the respective ResPondent(s).

18. That, the averments made in Para no. 8 are about the order dated

21.09.2024 issued by the CPCB regarding levying of Environmental

Compensation (EC) on the Appellant's Unit lt is clarified that the said

order dated 21 .09.2024 has been issued by the Respondent no 1 ie'

MPCB, in compliance to the directions, dated 26.10.2023 issued by this

Answering Respondent under Section 5 of the Environment (Protection)

15
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It is humbly submitted that the submissions made at Para no. 5(o) & S(p)

of this reply affidavit are reiterated and are not repeated herein for the

sake of brevity.

19. That, the averments made in Para no. g are about the various

correspondence made with the authorities. lt is clarified that the

Appellant has not provided details of the representations and

correspondences made with this Answering Respondent.

It is humbly submitted that the said averments may be suitably answered

by the respective Respondent(s).

20. That, no comments are offered by the Answering Respondent herein

over the averments made in para no. 10 regarding ground of filing the

appeal by the appellant.

21. That, the averments made under the heading ,,Ground A,,are about the

impugned directions issued by the Respondent no. 1 i.e. MpCB. lt is

clarified that the impugned order dated 21 .09.2024 is issued by the
Respondent no. 1 i.e. MPCB, in compliance to the directions, dated

26.10.2023 issued by this Answering Respondent under Section 5

of the Environment (Protection) Act, 19g6.

It is humbly submitted that the submissions made at para no. 5(o) & 5(p)
of this reply affidavit are reiterated and not repeated herein for the sake
of brevity.

22. That, the averments made under the heading ,,Ground B" are about the
submissions by the Appellant that the plastic agglomerates and
grindings, falls under the definition of plastic waste recycling as per the

.16
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It is humbly submitted that the submissions made at Para no. 5(n) of this

reply affidavit are reiterated and not repeated herein for the sake of

brevity.

23. That, the averments made under the heading "Grounds C to I and M",

doesn't pertain to this Answering Respondent and hence, calls for no

comments from this Answering Respondent. lt is humbly submitted that

the said averments may be suitably answered by the respective

Respondent(s).

It is humbly submitted that the submissions made at Para no. 5(o)(ii) &

s(qxii) of this reply affidavit are reiterated and not repeated herein for

the sake of brevity.

25. That, no comments are offered by the Answering Respondent herein

over the averments made under the heading "Ground P"

26. That, the averments made under the heading "Ground K" are about the

delay in uploading the invoices by the Appellant, owing to the technical

glitches in the EPR Portal. lt may be noted that sales invoices have been

found uploaded by the unit on the EPR portal and the findings of the

invoices, upon examination, have been provided at Para no. 5(o) & 5(q)

of this reply affidavit. Further, para no. 13 of this reply affidavit may kindly

be referred regarding the alleged technical issues faced by appellant'

27. fhat, the averments made under the heading "Grounds L and O" are

about the verification of the Appellant's client unit as part of proceedings

17
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24. Thaf, the averments made under the heading "Ground J" are about the

consumption of electricity needed for consumption.
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of the Joint Audit on 31 .01 .2024.

ln this regard it is humbly submitted that the submissions made at

Para no. 5 (qXiv) of this reply affidavit are reiterated and are not

repeated herein for the sake of brevity.

28. That, the averments made under the heading "Ground N" are about the

declaration submitted by the appellant to this Answering Respondent in

respect of generation of EPR credits for the "services,' provided

towards collection and recycling.

It is humbly submitted that the said declaration was duly examined and

observed that the same is not in compliance as per the provisions of the

Guidelines on Extended Producer Responsibility for plastic packaging,

notified under Plastic Waste Management (Amendment) Rules, 2022

and CPCBs direction dated2l .12.2022. Above para no. S (i), 5(o) & 5(q)

of this reply affidavit may kindly be referred as above.

29. That, the averments made in Para nos. 11 to 13 and 13A are about the

order dated 21 .09.2024 issued by the CpCB regarding levying of
Environmental Compensation (EC) on the Appellant,s Unit. lt is clarified

that the said order dated 21.09.2024 is issued by the Respondent no. 1

i.e. MPCB, in compliance to the directions, dated 26.10.2023 issued by

this Answering Respondent under Section 5 of the Environment
(Protection) Act, 1 986.

It is humbly submitted that the submissions made at para no. 5(e), 5 (i),

5(o) & 5(p) of this reply affidavit are reiterated and are not repeated

herein for the sake of brevity.

30. That, no comments are offered over the averments made in para nos
14, 15 and 17 to 19.

I\rr
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31. That, the averments made in Para no. 16 are about the representations

and correspondences made by the Appellant to CPCB and MPCB

seeking redressal and intervention in the matter. lt is clarified that the

Appellant has not provided details of the representations and

correspondences made with this Answering Respondent.

32. That, the averments made in Para no. 20 (a to d) are about various

prayers submitted by the Appellant. ln this regard, it is humbly submitted

that the prayers cannot be granted, as the present appeal is barred by

limitation and therefore the present appeal is liable to be rejected.

33. That, an Affidavit in support of this reply is being filed herewith. ln light

of the above made submissions, the Answering Respondent No. 2

and 3 i.e. CPCB shall abide by all order(s) or direction(s) passed by this

Hon'ble NGT in the present Appeal.

Pratik D. Bharne
(Scientist 'F' & Regional Director)

Central Pollution Control Board

vt
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

APPEAL NO. 148/2025 (WZ)

IN THE MATTER OF:-

SHAKTI PLASTIC INDUSTRIES APPELLANT

VERSUS

MAHARASHTRA POLLUTION

CONTROL BOARD & ORS.

RESPONDENT(S)

AFFIDAVIT
l, Pratik D. Bharne, working as Scientist 'F' & Regional Director in Central
Pollution Control Board, Regional Directorate, Survey No. 1 10, Hirabai
Dhankude Multipurpose Hall, Baner Road, Baner, Pune, do hereby solemnly
affirm, declare on oath and state as under:

1. That, the deponent is authorized representative to represent the
Respondent CPCB in the present case, and as such, lam well
conversant with the facts and circumstances of the present case on the
basis of the information derived from the official records, and hence, I

am competent and authorized to verify, sign and swear this affidavit on
behalf of the Respondent CPCB.

2. That, the accompanying replymaybe read partand parcel ofthe present
affidavit as I am competent to swear this affidavit.

?oW.
DEPONENT

3

20

f

3. That, the contents there of are true and correct on the basis of the record
maintained during ordinary course of business of CpCB and available
records and documents and the contents of the same are read over
and explained to me and are not repeated herein for the sake of brevity.

t
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VERIFICATION

at Pune on this day.... of February, 2026 that the contents of the

ly are correct and true on the basis of the record of the cases as

ed in the day to day affairs of the CPCB. Nothing has been concealed

7r therefrom or mis- stated.
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COUNSEL for Respondent No. 02 and 03
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Audit Report of M/s Shakti Plastic Industries, Nandgaon, Tarphe Manor, Palghar, 
Maharashtra 

 

S. No. Items Remark 

1.  
Verify all the details 
provided in application 
form ( Annexure-I) 

Please refer Annexure-I. 

2.  Procurement Section  

a.  

Call up 5 suppliers to 
verify Actual 
Procurement 

The contact details of the suppliers to verify actual 
procurement were asked during the visit. However, 
desired information is not yet provided. 
 

b.  
Information to be 
gathered for procurement  

- 

 
i. Waste source Industry/Food Items Manufacturing Units etc 

 

 
ii. Type of waste Plastic waste (Cat-I, Cat-II, & Cat-III)  

 

 
iii. Estimated Quantity of 
waste 

---- 

c.  
Physically verify any one 
supplier, whichever is 
feasible 

Not carried out.  

d.  

Adequate storage for 
procurement ( Yes/No) 

The industry has provided 02 sheds for Raw 
materials storage and segregation with total area 
4200 m2 (2800 m2 and 1400 m2). Further, it is 
observed that the facility is also using open area of 
about 5600 m2 for storage of raw materials, which is 
not cemented/concreted. 
    

3.  Production Section  

a.  

Electricity Bill of 3 
months to be evaluated 
as per details of power 
consumption of 
machinery installed  

During inspection, desired information was not made 
available to the inspecting team. Further, it is 
observed that the facility has not installed separate 
energy meters for each of the installed machinery(s). 

b.  
Raw material storage 
Area adequate (Yes/No) 

Seems to be adequate. Please refer 2 (d).  

c.  

Procurement details of 
added additives 
proportion to production  

Pigment is added for colouring granules during 
grinding & agglomeration operation. Details of 
procurement of the same is not provided. 
  

4.  
Waste Water 
generation and 
disposal 

 

a.  
If water is consumed 
(Yes/No) 

Yes. As informed, water is utilised during washing of 
raw materials.  
  

b.  

If yes, quantity of water 
consumed (KLD) ( Flow 
meter, log look etc. be 
checked)  

As, observed the facility has not provided separate 
flow meter for consumption of fresh water. Also, not 
maintaining log book to record the water 
consumption. However, as informed the total quantity 
of fresh water consumed is about 5 KLD.    
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c.  
Conditions of CTO to be 
checked (complying/not 
complying) 

-- 

d.  
Whether ETP installed 
(Yes/No) 

Yes 

e.  ETP Capacity  24 KLD  

f.  Sludge generation (Kg) ~ 5 kg/day 

g.  

Details of Chemicals 
used in  processing of 
waste water  

As informed, the daily average chemical consumption 
in the ETP is as follows: Lime-25 Kg/day, 
Polyelectrolyte-18 grams/day, PAC-2.4 ltrs/day & 
Hypochlorite-0.36 ltrs/day. 
 

5.  Solid Waste  

a.  

Whether solid waste is 
being generated 
(Yes/No) 

Yes,  
The waste (Non-recyclable plastic waste) generated 
during waste segregation & sorting process is sent to 
M/s Jabalpur MSW Private Ltd. (Waste to energy 
plant). The unit has provided certificate- ‘Certificate of 
co-processing’ submitted by the facility, last year 
(2022-23), about 123 MT of waste sent for co-
processing. 
 

b.  
If yes, storage area ( m2) About ~100 m2  is earmarked in the shed for Raw 

materials storage and segregation. 
 

c.  

Quantity of solid waste 
generated (Kg) 

As per CTO, condition no. 06, the non-hazardous 
waste generation is-  
Primary package scrap: 7500 MT/M (i.e. 90000 MTA 
with disposal mode-recycle recycle.  
 
The waste (Non-recyclable plastic waste) generated 
during waste segregation & sorting process is sent to 
M/s Jabalpur MSW Private Ltd. (Waste to energy 
plant). The unit has provided certificate- ‘Certificate of 
co-processing’ submitted by the facility, last year 
(2022-23), about 123 MT of waste sent to M/s 
Jabalpur MSW Private Ltd, Jabalpur. 
 

d.  

Disposal Details 
(Physically verify and 
check relevant 
documents)  

As above.  

6.  Sales Section  

a.  Check GST Statement Information yet to be provided. 

b.  Check selected invoices - 

c.  Call up 5 sellers - 

d.  
Physically verify any one 
buyer, whichever is 
feasible 

- 

e.  
Verify production storage 
area 

The facility has provided about 1400 m2 of shed area 
for storage of finished goods.   

7.  
EPR Certificate 
generation Status  
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a. Cross check all the 
invoices uploaded on 
EPR portal  

The industry has uploaded total of 520 nos. of sales 
invoices in the EPR portal during the period 
01.04.2022 to 31.08.2023. The sales invoices 
submitted by the industry were randomly checked. It 
was observed that the sales invoices submitted, are 
the invoices of the Service provided for collection 
& Recycling of plastic waste to PIBOs.  
 
Upon discussion with Shri. Pratik Saraf, 
Representative of the facility, the industry realised its 
mistake of uploading the services invoices as the 
sales invoices of its products.  
 
Further, it is observed that the industry maintains 
sales invoices w.r.t. the sales of the end product. The 
team randomly verified 23 nos. of the sales invoices 
of plastic granules, covering the months of May’22, 
Sept’22, Oct’22, Nov’22, Jan’23, Feb’23 & March’23, 
amounting to about 80 MT sale of granule. 
 
 
  

 
i. Type of plastic sold 
through invoices  

NA 

 
ii. Quantity of plastic sold 
through invoices 

NA 

 

OBSERVATIONS & FINDINGS: 

 The facility is located at Gut No- 158 & 159 of the village Nandgaon Dist Palghar. The area 
of the Gut No. 159 is 4000 m2 (as per deed of conveyance). The area document of Gut 
No. 158 is not provided. Therefore, total area could not be ascertained. As per the 
information provided by the industry, the total area of all sheds- 10,720 m2 and open storage 
area is 5600 m2. Apart from the above, there are open area/space available, the area of 
these spaces is yet to be provided by the facility. Thus, the total plot area (Gut No.-158 & 
159) is more than 10,000 m2 which is mentioned in the EPR Portal. 

 

 The production capacities for the products as per MPCB CTO and EPR Portal is given in 

Table below-  

 

 MPCB CTO EPR Portal 
 

 

Sl. 
No. 

Product(s)/ 
Waste 

Maximum 
Capacity 
(MTM) 

Annual 
Capacity 
(MTA) 

PW category Processing 
/Production 

Capacity 
MTA 

Assessed 
capacity@ 

MTA 

1.  Plastic 
Granules & 
Reprocess 
Plastic 
Granules 

7500  90000  
 

 
 
CAT-I 
CAT-II  
CAT-III 

 
 
2,88,000  

 

 
CAT-I 9360 
CAT-II/III 8400 
Total- 17,760 
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(without 
washing 
activity) 

  
(Recycling-
Pellets/Chips)  

 
 
 
 

CAT-I 
(60,000 
MTA) 
 
CAT-II 
(1,55,000 
MTA) 
 
CAT-III 
(73,000 
MTA) 

 
 
 

(Semi-finished 
products of 
grindings and 
agglomerates  
= 17,760) 
 
However, 
maximum 
Pellets/Granules 
depending on 
Extruders (4 
nos) = 14100  
  
No chips 
making, only 
granules/pellets   

2.  Plastic 
Granules & 
Reprocess 
Plastic 
Granules 
(with washing 
activity) 

10,000  1,20,000  

3.  Plastic 
Grinding & 
Agglomerate 
(Without 
Washing 
Activity) 

2,500  30,000  

4.  Plastic 
Grinding & 
Agglomerate 
(With 
Washing 
Activity) 

4,000  48,000  

   2,88,000  2,88,000  

 Non-
hazardous 
waste - 
primary 
package 
scrap  : (i.e. 
with disposal 
mode-
recycle) 

7500  90000  Waste (Non-
recyclable 
plastic waste) 
i.e. waste 
generated 
from the 
processing of 
plastic waste 
in the unit* 

123 MT for 
2022-23  

 

       

*The waste generated during segregation & sorting of plastic waste is sent to M/s Jabalpur MSW 

Private Ltd. (Waste to energy plant).  

 

The estimated production capacity of the facility w.r.t. semi-finished products of plastic 

grindings & agglomerates is 17,760 MTA, out of which the combined maximum production 

capacity of the facility w.r.t. production of Pellets/granules under CAT-I, CAT-II & CAT-III is 

estimated to be 14,100 MTA (i.e. the maximum assessed capacity of 9,360 MTA w.r.t. CAT-I 

plastic waste, and 8400 MTA w.r.t. CAT-II & CAT-III plastic waste). 

The Facility has mentioned the total processing/production capacity in EPR Portal as 2,88,000 

MTA, which includes CAT-I (60,000 MTA), CAT-II (1,55,000 MTA) and CAT-III (73,000 MTA).  

As per the MPCB consent issued to facility, the maximum consented production capacity of 

the facility w.r.t. production of Plastic Granules & Reprocess Plastic Granules (with & without 

washing) is about 2,10,000 MTA; and w.r.t. Plastic Grinding & Agglomerate - semi-finished 

product (with & Without Washing Activity) is about 78,000 MTA. 

 There should be similar terminology to be used in terms of waste to be processed, product / 

by-products generated from waste processing, waste generated from processing of waste i.e. 

plastic waste etc. and the same may be used in consent mechanism and EPR portal to avoid 

the confusions and proper understanding at all the level who are handling consents at SPCBs 

and EPR at CPCB.  
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 There should be proper assessment of capacity for the processing/recycling of waste, 

generation of products, by-products and waste (out of processing/recycling of waste) based 

on the installation of machineries and area availability etc at the time of issuing consent and 

EPR registration.  

 

 As observed from the EPR portal, there are 14,529 entries for the procumbent of plastic waste 

from PIBOs, 105 entries for production and 522 entries for the sales of the products i.e. 

granules which is huge in number (total15,156). Further, data/information related to 

procurement of plastic waste and sale of granules-product are yet not provided by the Facility. 

It is submitted that Audit Certificate from Chartered Accountant regarding purchase of plastic 

waste under different category of waste and sale of products/semi-products by the facility may 

be obtained from the Facility for verification. Further, certificate from Chartered Engineer 

regarding capacity of the machineries and power load may be obtained.   

 

 The facility has erroneously unloaded the invoices of the Service provided for collection & 

Recycling of plastic waste to PIBOs, in place of the sales invoices of the actual products. 

Based on which it has been, allocated the combined cumulative EPR certificate potential of 

2,04,981.17 MT under CAT-I, CAT-II & CAT-III of the plastic waste, out of which the facility 

has used EPR certificate potential of 2,02,964 MT. Since, the industry has not uploaded the 

original sales invoices of the final recycled products, the allocated cumulative EPR certificate 

potential of 2,04,981.17 MT and the used EPR certificate potential of 2,02,964 MT needs to 

be revised and cannot be considered as valid. 

 

 The facility shall provide suction hoods over the extruders, followed by Air Pollution Control 

System (Activated carbon bed scrubber) for collection and control of fumes during the 

extrusion process.  

 

 
 

 

 
 
 

 
(Nikhilesh Gandhre) 

JRF 
(Tapas Ukil) 

Sc. ‘B’ 
 

  

285707/2026/UPC-II-HO

5

File No. CM-13015/22/2025-LAW-RD-PUNE-RD (Pune) (Computer No. 23538)

Generated from eOffice by MAYANK RAJ PURBEY, SC-B(MRP)-UPC-II-HO, SCIENTIST-B (UPC-II), CPCB-HEAD_OFFICE on 14/01/2026 12:45 pm

796



Annexure-I 
Details of Application form 

 

1. 1. Company Details Yes/No Remarks 

 2. PAN  Yes  

 3. CIN (wherever applicable) Yes  

 4. GST Yes  

2. 5. Plot Area Yes   The facility is located at Gut No- 158 & 159 of the 
village Nandgaon Dist Palghar.  

 

 The area of the Gut No. 159 is 4000 m2 (as per deed 
of conveyance) whereas area of the Gut No. 158 is 
not provided. Therefore, total area could not be 
ascertained.  

 

 As per the information provided by the industry, the 
total area of all sheds- 10,720 m2 and open storage 
area is 5600 m2 as detailed in following table-  

 
Sr. 

No. 

Purpose  Number(s) Area (sqm) 

01 Raw material 

storage & 

segregation 

02 4200 

02 washing & 

agglomeration 

process 

01 1400 

03 grinding & 

agglomeration 

process 

01 2800 

04 extrusion 

process & 

finished product 

storage  

01 2320 (including 

1400  for finished 

product storage) 

 Total  10,720 

 

- Apart from the above, there are open area/space 
available, the area of these spaces is yet to be 
provided by the facility. 

- Thus, the total plot area (Gut No.-158 & 159) is 
more than 10,000 sqm which is mentioned in the 
EPR Portal.    

   

3. 6. No. of Workers Yes About 40 nos. workers were observed to be present 
during the period of the inspection visit. As, informed by 
the representative of the unit, fewer workers had turned 
up owing to the Rakshabandhan festival leave, and the 
total no. of workers is about 125. 

4. 7. GPS Location of unit Yes  

5. Authorized person   

 PAN Yes  

 Aadhar Yes  
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6. Registration (Fresh/Renewal) Fresh  

7. Process Flow Diagram Yes  Attached as Annexure-II. 

8. Consent Valid (Yes/No) Yes  

9. Authorization under 
Hazardous Waste Rules Valid 
(Yes/No/NA) 

Yes  

10. Uploaded Pictures   
Photographs taken during the inspection visit are 
attached at Annexure-III 

 Raw Material Yes 

 Production Area Yes 

 Packaging Area Yes 

11. Plant Machinery Details 

S.No Machine Power Rating Processing Capacity 

 Given details Y/N Given 
details 
(KW) 

Y/N Given 
details 
(TPA) 

Y/N 

1.  120mm 
Thermoplastic 
Extruder 

Y 165 Power rating 
could not be 
verified. 

1000 Y  

2.  Squezer 
Machine 

Y 122 Power rating 
could not be 
verified. 

6000 Could not be verified. 
Machinery was under 
maintenance. 

3.  PP/PE/MLP 
washing plant 

Y 563 Power rating 
could not be 
verified. 

2300 Processing capacity could not 
be verified. 

4.  PP/PE/MLP 
washing plant 

Y 280 Power rating 
could not be 
verified. 

900 Processing capacity could not 
be verified. 

5.  Agglomerator Y 75 Power rating 
could not be 
verified. 

2000 Y 

6.  Agglomerator Y 75 Power rating 
could not be 
verified. 

2000 Y 

7.  Agglomerator Y 75 Power rating 
could not be 
verified. 

2000 Y 

8.  Agglomerator Y 30 Power rating 
could not be 
verified. 

600 Y 

9.  Agglomerator Y 30 Power rating 
could not be 
verified. 

600 Y 

10.  Agglomerator Y 30 Power rating 
could not be 
verified. 

600 Y 

11.  Agglomerator Y 30 Power rating 
could not be 
verified. 

600 Could not be verified. 
Machinery was under 
maintenance. 

12.  Grinder Y 26.25 Power rating 
could not be 
verified. 

2880 Y 

13.  Grinder Y 22.50 Power rating 
could not be 
verified. 

1440 Y 
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14.  Grinder Y 18.75 Power rating 
could not be 
verified. 

1080 Y 

15.  Grinder Y 18.75 Power rating 
could not be 
verified. 

1080 Y 

16.  Grinder Y 15 Power rating 
could not be 
verified. 

900 Y 

17.  Grinder Y 15 Power rating 
could not be 
verified. 

900 Y 

18.  120mm 
Thermoplastic 
Extruder 

Y 276 Power rating 
could not be 
verified. 

3500 Could not be verified. 
Machinery was under 
maintenance. 

19.  Twin Screw 
Extruder 

Y 216 Power rating 
could not be 
verified. 

4800 Could not be verified. 
Machinery was under 
maintenance. 

20.  Extruder for 
PPR 

Y 231 Power rating 
could not be 
verified. 

4800 Could not be verified. 
Machinery was under 
maintenance. 

12. Plastic Waste Processing / Packaging Material Production capacity 

PWP Processing Code Processing Capacity Product Production Capacity 

 Given details Y/N Given 
details 
(TPA) 

Y/N Given 
details 

Y/N Given 
details 

Y/N 

1.  Recycling - 
Pellets / Chips 
(CAT-I) (R1) 
HDPE 

Y 50000 Processing 
capacity is 
not 50,000 
TPA.  
 
Assessed 
Capacity: 
9,360 TPAa.  

HDPE Y 50000 Production 
capacity is not 
50,000 TPA.  
 
Assessed 
Capacity: 
9080-9173 
TPA (i.e. 
considering 
97-98% of the 
processing 
capacity). 
 

2.  Recycling – 
Pellets / Chips  
(CAT-II) (R2) 

Y 105000 Processing 
capacity is 
not 1,05,000 
TPA. 
  
Assessed 
Capacity: 
8,400 TPAb. 
 

LDPE Y 105000 Production 
capacity is not 
1,05,000 TPA. 
 
Assessed 
Capacity: 
8,148-8,232 
TPA (i.e. 
considering 
97-98% of the 
processing 
capacity). 
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3.  Recycling – 
Pellets / Chips  
(CAT-II) (R2) 

Y 40000 Processing 
capacity is 
not 40,000 
TPA. 
  
Assessed 
Capacity: 
8,400 TPAb. 
 

PP Y 40000 Production 
capacity is not 
40,000 TPA. 
 
Assessed 
Capacity: 
8,148-8,232 
TPA (i.e. 
considering 
97-98% of the 
processing 
capacity).  

4.  Recycling - 
Pellets / Chips 
(CAT-I) (R1) 

Y 10000 Processing 
capacity is 
not 10,000 
TPA.  
 
Assessed 
Capacity: 
9,360 TPAa  

PET Y 10000 Production 
capacity is not 
10,000 TPA.  
 
Assessed 
Capacity: 
9080-9173 
TPA (i.e. 
considering 
97-98% of the 
processing 
capacity). 
 

5.  Recycling – 
Pellets / Chips  
(CAT-II) (R2) 

Y 10000 Processing 
capacity is 
not 10,000 
TPA. 
  
Assessed 
Capacity: 
8,400 TPAb. 
 

PS Y 10000 Production 
capacity is not 
10,000 TPA. 
 
Assessed 
Capacity: 
8,148-8,232 
TPA (i.e. 
considering 
97-98% of the 
processing 
capacity). 

6.  Recycling – 
Pellets / Chips  
(CAT-III) (R3) 

Y 73000 Processing 
capacity is 
not 73,000 
TPA. 
  
Assessed 
Capacity: 
8,400 TPAc. 
 

MLP Y 73000 Production 
capacity is not 
73,000 TPA. 
 
Assessed 
Capacity: 
8,148-8,232 
TPA (i.e. 
considering 
97-98% of the 
processing 
capacity). 

   

13. Sanctioned Power load N The sanction power load (as 
per the electricity), was found 
to be 1158 KW instead of 1788 
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KW (as per the information 
furnished in the application). 

14. Electricity Bill  Yes   

15. Waste Management Details Yes  The waste (Non-recyclable 
plastic waste) generated 
during waste segregation & 
sorting process is sent to M/s 
Jabalpur MSW Private Ltd. 
(Waste to energy plant). The 
unit has provided certificate- 
‘Certificate of co-processing’ 
submitted by the facility, last 
year (2022-23), about 123 MT 
of waste sent to M/s Jabalpur 
MSW Private Ltd, Jabalpur.  
 

16. Pollution Control Measures - Yes- ETP installed for 
wastewater generated from 
washing 
No- Pollution control 
measures for collecting & 
controlling fumes arises from 
extrusion process.  

17. Disaster Management Plan  - 

Onsite Yes  

Offsite Yes  

 
Note-  
 

a- CAT-I plastic are to be processed using the Grinder. The combined maximum 
capacity of the grinders (considering all 07 grinders) is about 9,360 TPA. 

b- CAT-II plastic are to be processed using the agglomerator. The combined maximum 
capacity of the agglomerators (07 nos) is about 8,400 TPA. 

c- CAT-III plastic are to be processed using the agglomerator. The combined maximum 
capacity of the agglomerators (07 nos) is about 8,400 TPA. 
 

Capacity assessed is based on the actual machine operation (one grinder, one extruder) and 
information provided by representative of the facility during the visit. Further, facility was also 
asked to provide document related to processing/production capacity which is yet to be 
provided by the Facility.  
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Annexure-II 

Process Flow diagram 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  

 

 

 

 

 

 

 

Sorting & segregation (based on material type 

and colour) 

Flexible plastic (CAT-II 

& CAT-III) 
Rigid Plastic (Cat-I) 

Washing (if required) 

Agglomerator  Grinder 

Extruder 

End product i.e. Plastic 

granule 

Raw materials storage 

Semi-finished 

product i.e. 

Grindings 

Semi-finished 

product i.e. 

Agglomerates 
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Annexure-III 

Photographs taken during the inspection 

 
Photograph 1: Raw Material (plastic waste) storage & segregation area. 

 

 
Photograph 2: Raw material (plastic waste) stored in open area 
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Photograph 3: PE/PP/MLP washing plant 

 

 
Photograph 4: PE/PP/MLP washing plant 
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Photograph 5: Grinding section 
 

 
Photograph 6: Grinding section 
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Photograph 7: Agglomerator 

 

 
Photograph 8: 120 mm Thermoplastic Extruder 
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Photograph 9: 120 mm Thermoplastic Extruder 
 

 
Photograph 10: Finished goods storage area 
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Photograph 11: Screen of the ETP 
 

 
Photograph 12: ETP provided by the facility 
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Joint Inspection of M/s Shakti Plastic Industries (PWP - recycler) 
 
 

Inspection Team : 1. Sh. Nischal C, Sc. D, CPCB RD Pune 
2. Smt. Yogesh Chandra, Sc. C, CPCB Delhi 
3. Sh. Sandeep Shinde, Field officer, MPCB 
4. Sh. Sanjay More, SRO, MPCB 
5. Sh. Tapas Ukil, Sc .B, CPCB RD Pune 
6. Sh. Mayank Raj Purbey, Sc. B, CPCB Delhi 

Date of Inspection : 30/01/2024 to 31/01/2024 

 
Report of Joint Inspection 

 

S. 
No 
. 

Items Remark 

 
PART I: ONSITE 
AUDIT 

 

1 Verify all the details 
provided in 
application form 

Annexure-I 

2 Procurement 
Section 

 

a Please call up 
randomly selected at 
least 05 suppliers to 
verify  actual 
procurement details 
of plastic waste by 
PWP (source of PW, 
category & quantity of 
plastic  waste 
supplied) and provide 
the following 
information. 

1. Kalpna Enterprises, Patparganj, New Delhi (~100 
Ton/month) 

2. Aditya Polymers, Hyderabad, Telangana 
3. K. R. Polymers, Bangalore (~200-300 Ton /month) 
4. Chennai Polymers, Chennai (~900 Tons /month) 
5. Shreyas Packaging, Palghar, Maharashtra (~5-6 

Ton/month) 

i No. of suppliers 
contacted 

05 

ii No. of suppliers for 
which supplier details 
could be verified. 

05 

iii No. of suppliers for 
which PW category/ 
Quantity/both could 
not be verified. Please 
provide details. 

As per details provided in Section 2a, the total quantity of plastic 
waste provided by the four suppliers (as confirmed by them) is 
of the order of ~15600 TPA. However, the corresponding 
quantity reported on the EPR Portal by the same suppliers is 
3,18,77,080.29 Tons. 
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b Please physically visit 
at least one of the 
suppliers contacted in 
‘a’ above and provide 
the following details 

M/s. Shreyas Packaging, Palghar Maharashtra was visited 
physically. The unit is supplying BOPP tapes (scrap) to M/s. 
Shakti Plastic Industries. 

i No. 
visited 

of suppliers 01 

ii No. of suppliers for 
which supplier details 
could be verified 

01 

iii No. of suppliers for 
which PW 
category/Quantity/Bot 
h could not be verified 

0 

iv No. of suppliers for 
which PW quantity 
could be verified 

01 

C Please confirm if 
adequate space has 
been provided for 
storage of plastic 
waste 

(Yes/No) If no, please 
provide details of the 
same. 

Yes 

The industry has provided 02 sheds for Raw materials storage 
and segregation with a total area 4200 m2. Further, it is 
observed that the facility is also using an open area of about 
5600 m2 for storage of raw materials, which is not 
cemented/concreted. 

Details of plant layout is provided in Annexure-II. 

3 Production Section 
 

a Is plant & machinery 
installed & 
commissioned in the 
unit as per the 
information declared 
in the Application form 
(Yes/ No) If no, please 
provide details of the 
same. 

No 

a) Details of plant machinery as per EPR Portal: 

Details of machineries provided by the unit on EPR portal is 
given in the Table 1 given below - 

  
 

Machines 

(at EPR 

Portal) 

(1) 

 
 

Numbe r 

(2) 

Power 
rating (KWH) 

(Correspon
din g to the 
number of 

units 
reported in 
Column (2) 

 

 
Processing 

Capacity 
(TPA) 

(4) 

 

    (3)  

  
Extruders 04 888 14100 
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Agglomerator  07 345 8400 

 

Grinders 07 135 9360 
 

Squeezer 

machine 

01 122 6000 
 

Washing 

Lines 

02 843 3200 
 

Total 21 2333 - 
 

As per details given above, all machinery as reported in the 
Registration application were found in the plant premises. 

Following additional machinery was also found in the plant. 
Details given in Table 2 below: 

 Additional Machines No.  

Extruders 02 

Agglomerators 02 

Grinders 6 

1 Extruder , 3 Agglomerator and one grinder were found 
under maintenance during the inspection 

b Please conduct trial 
run of plant (~ 1 hr) at 
maximum capacity to 
assess actual 
processing capacity 
(TPH); 

Process Flow Diagram as per application submitted on the EPR 
Portal is given below: 

 

 

As per the process flow diagram, the unit follows a series of 
operation i.e. the product from grinder is being channelled 
through agglomerator and then through extruders. 

Details of trial Run (~1hr): 
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  The trial run was conducted as per the details (Plant machinery 
and Process Flow Diagram) provided in the application form. 04 
Extruders, 06 Agglomerators, 06 Grinders, 01 squeezer, and 02 
washing lines were operational, where in 01 grinder and 01 
agglomerator were under maintenance. (Refer Table 1 above) 

 

Following are the observations: 

a. Quantity of recycled plastic produced: 1.35 TPH 
b. Power Consumption: 44 KWH 
c. Wastewater Generation: 3000 lit/hr 

c No. of hrs plant is 
operational per day 

24 

d No. of days the Plant 
is operational per year 

313 

e Plastic Waste 
Processed during the 
day of Audit (T) 

Based on the trial run, recycled plastic produced = 1.35*24 = 
32.4 TPD 

Plastic Waste Processed: 32.4/0.9 = 36 TPD 

f Power consumption 
during the day of Audit 
(KWH) 

As per meter reading captured during the trial run (~1 hour), 
power consumption is 44 KWH. Similarly, power consumption 
for a day shall be = 44 * 24 = 1056 KW. 

g Average monthly 
power consumption 
(Based on (e) &(f) 
above and the 
Average monthly 
production) (KWH) 
((d/c)*No. of Working 
days/ month) 

Accordingly, Average Monthly power consumption as per the 
trial run = 44KWh * 24 hrs * 26 days/month = 27,456 KWh 

 
 

Average monthly production = 1.35*24*26 = 842.4 Tons per 
Month 

h Average monthly 
power consumption 
(Based on Electricity 
Bill of last three 
months) as per details 
of power consumption 
of machinery installed 
(random check to be 

Average Monthly power consumption as per electricity bills of 3 
months (i.e. September’23 to November’23) = 17,455 KWH 

 
 

Copy of electricity bills is provided at Annexure-III. 
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 carried out for one of 
the four quarters (Q1 
to Q4) in a FY year) 

 

i Is DG Set also 
supplying power to 
the Unit; If yes, please 
provide details 
including total 
capacity (KWH) 

No 

j Are values obtained in 
(g) & (h) above 
comparable (Yes/ No) 

If “No”, please provide 
details of the same 

No 

Actual power consumption is 64% of the assessed power 
consumption required for production of 1.35 TPH of recycled 
plastic as observed during the trial run. 

K Is Area provided for 
storing finished 
products adequate 
(Yes/No) If “No”, 
please provide details 
of the same. 

Yes 

l Are Procurement 
details of added 
additives in 
conformity with 
production details 
(Yes/No) If no, please 
provide details of the 
same. 

Following additives are being used as fillers: 

● Lime powder 

● Moisture powder 

● Carbon 

● Filler 

● Pigments 

 
 

Details of additives purchased as provided by unit, during 
2022-23 at Annexure-IV. 

m Actual Production 
capacity (As per Audit 
team observations) 
(TPA) (Assessed 
Production capacity 
(TPH) * No. of 
Working hrs/day * No. 
of working days/ year 

As per flow diagram available on EPR portal the final product is 
pellets/chips obtained through extruders. The maximum 
production capacity assessed from the 4 nos. of extruders is 
1.35*24*313 = 10,141.2 TPA 
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n Deficit in actual 
production capacity 
as compared (As per 
Audit) to the 
registered production 
capacity (TPA) 

Yes 

Registered production capacity as per EPR portal: 2,88,000 
TPA 

Maximum assessed capacity for recycled product = 1.35 * 24 * 
313 = 10,141.2 TPA 

 
 

Observed deficit: 2,77,858.8 TPA 

o Is Registered 
processing capacity in 
conformity with the 
plant & machinery 
installed in the unit 

 

Please read the plant 
& machinery details 
together with the 
process flow diagram 
(Yes/No) If no, please 
provide details of the 
same. 

No; Details at Section “n” may be referred to 

p Have necessary 
electrical / water 
supply connections 
being provided to the 
plant & machinery 
(Yes/ No) If no, please 
provide details of the 
same.. 

Yes 

q Actual Processing 
capacity (TPA) as per 
Audit Team 
observations 

Registered production capacity on EPR portal: 2,88,000 TPA 

 
 

Maximum assessed capacity for recycled product = 1.35 * 24 * 
313 = 10,141.2 TPA 

 
 

Observed deficit: 2,77,858.8 TPA 

4 Waste Water 
generation and 
disposal 
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a Is the unit complying 
with CTO Conditions 
(Yes/ No) If no, please 
provide details of the 
same? 

 

Please refer to the 
SPCB/PCC 
monitoring details to 
check compliance 
with emissions & 
effluent standards. 

No 

 As per the conditions stipulated in CTO, the unit shall have 
ETP with capacity 3.0 m3/day, whereas the unit is treating 
wastewater of approximately 27 m3/day as per the logbook 
maintained by the unit. 

 No OCEMS installed 

 No flow meters at inlet and outlet were found installed. 

 

Copy of CTO issued by MPCB is provided at Annexure - V. 

b Whether ETP is 
installed & operational 
(Yes/No) If no, please 
provide details of the 
same.. 

Yes, the ETP was found to be operational during the trial run. 

 
 

However, as per the log sheet submitted by the unit, the ETP 
has only operated for a time period of ~9 hrs each day. Details 
of log sheet of wastewater treatment is provided at Annexure - 
VI. 

c ETP Capacity (KLD) As per CTO, unit shall have ETP with capacity 3.0 m3/day. No 
information regarding capacity of wastewater treatment was 
found at the installed ETP. 

5 Solid Waste 
Management 

 

a Whether solid waste 
is being generated in 
the production 
process (Yes/No) If 
no, please provide 
details of the same. 

Yes, Sludge from ETP is being generated while process waste 
generated (i.e. plastic waste) is re-used in the production 
process. 

b If yes, storage area ( 
m2) 

~100 m2 

c Quantity of such solid 
waste generated 
(kg/d ) 

~5 kg/month (~0.2 kg/day) 

d Disposal  Details 
(Physically verify and 
check relevant 
documents) 

ETP Sludge is being sent to TSDF site of Taloja of Mumbai 
Waste Management Ltd. The copy of agreement is attached 
here as Annexure-VII. 

6 Sales Section 
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a Compare Invoice data 
with GST Statement 
and confirm that GST 
paid as per GST 
Statement is the same 
as per the 
consolidated invoice 
data for the period 
((random check to be 
carried out for one of 
the four quarters (Q1 
to Q4) in a FY year) – 
If No, please provide 
details 

The industry has made 698 sale entries on EPR portal till date 

i.e. 08.02.2024. Out of which, for 228 entries, invoices for sale 
of product are not uploaded by the unit. 

 
 

As per the invoice details submitted on EPR portal, the GST 
paid for sales of product (for FY 2022-23) = 

Rs. 5,59,48,493.5/- 

 
 

GST amount paid as per GSTR-1 form (for FY 2022-23) = 

Rs. 14,26,19,539/- 

b Please randomly 
select at least 10 GST 
invoices uploaded on 
EPR portal and 
provide the following: 

 

i No. of invoices 
selected 

10 

ii Please provide no. of 
invoices in which 
Type/ Quantity / both 
of the finished product 
in the invoice is not in 
conformity with the 
information provided 
on the EPR portal. 
(Yes/ No). Please 
provide details of the 
same 

The sale invoices (10) submitted by the unit were randomly 
checked. It was observed that invoices issued for services have 
been uploaded at EPR portal by the unit instead of sale of 
recycled product. 

c Please call up at least 
5 such finished 
product buyers of the 
aforementioned 
selected invoices to 
verify actual sales of 
finished product 

1. BASF India Limited 
2. Adama India Pvt Limited 
3. Gujarat Co-operative Milk Marketing Fed Ltd. 
4. Balaji Wafers Pvt. Ltd. 
5. Rajdhani Flour Mills Limited 

d No. of buyers 
contacted 

05 

e No. of buyers for 
which type / quantity / 
both      of      finished 
product sold could not 

05 

None of the five units confirmed that they had procured recycled 
Plastic from M/s Shakti Plastics. It was informed that they had 
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 be verified. Please 
provide details 

only procured EPR only EPR certificates from M/s. Shakti 
Plastics India. 

7. Please upload short 
embedded 
geotagged video of 
the Unit on the EPR 
Portal  clearly 
showing plant & 
machinery   while 
operating, raw 
material & finished 
product storage 
area of duration 45- 
60 Sec. 

Uploaded on EPR portal 

8. EPR Certificate 
generation Status 

 

a Please check all the 
sales invoices of 
finished product 
uploaded on EPR 
portal with the data 
uploaded on the EPR 
Portal for the 
following: 

Covered in below sections 

b No. of sales invoices 
uploaded on EPR 
portal 

698 

c No. of sales invoices 
for which finished 
product type/ 
quantity/both is not in 
conformity with data 
uploaded on the EPR 
Portal. Please provide 
details 

The industry has made 698 sale entries on EPR portal till date. 
Out of which, for 228 sale entries, invoices have not been 
uploaded. Out of the remaining 470 invoices uploaded on EPR 
portal, 468 no. of the invoices have been issued for services 
provided by the unit while 2 nos. of invoices have been 
uploaded for sale of grinded waste corresponding to a quantity 
of 11.6 Tons. 

d No. of sales invoice 
for which GST paid is 
in conformity with the 
data uploaded on the 
EPR Portal 

Please refer section “c” above 
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e Are the  invoices 
uploaded      in 
conformity with  the 
stipulated 
requirements 
prescribed in CPCB 
guidance   manual 
(Yes/No)?  If No, 
please    provide 
details. 

No, please refer section “c” above 

f Total Quantity of 
finished product (MT) 
sold as per invoices 
uploaded on CPCB 
portal. 

Only 2 invoices, corresponding to sale of grinded plastic waste 
of quantity 11.6 Tons uploaded on the EPR Portal. No invoice 
uploaded for the sale of recycled plastic. 

g Are all GST E- 
invoices generated 
towards the sale of 
finished products? 

(Yes/No) 

If no, please details of 
value (MT) of EPR 
Certificates for which 
uploaded invoice is 
not found to be in 
order w.r.t CPCB 
guidance document 
and also cite type of 
discrepancy/ non- 
compliance (w.r.t, 
product, wrong GST 
etc.) 

No, please refer section “c” above 

9 List out the non- 
compliances 
observed 

Key observations and non-compliances listed below 

10 Signature of the 
Auditing Team with 
Name and 
Designation 

 

 
….(at the end of report)… 
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Key observations and non-compliances: 

 
1. The facility is located at Gut no 158 & 159 Nandgaon, Palghar, and as per the plant layout, 

the total area of the plant including the storage sheds (10,720 m2) and open area 

(5,600m2) is 16,320 m2. The mentioned area is more than the area provided at EPR portal 

i.e. 10,000 m2. 

2. Approximately 125 workers were observed working in the premises during the visit and 

the plant was operational. 

3. Assessed production capacity as per the trial run conducted by the inspection team was 

found to be much less than the Registered processing capacity of the unit. The assessed 

production capacity of the unit is 10,141.2 TPA as per the trial run conducted by the 

inspection team, wherein the Registered Processing capacity is 2,88,000 TPA. The trial 

run was conducted as per the details (Plant machinery and Process Flow Diagram) 

provided in the application form. 

4. Assessed Average Monthly power consumption for production of 10,141.2 TPA recycled 

product was found to be less than the actual power consumption as per the electricity bills. 

Assessed Average Monthly power consumption as per the trial run is 27,456 KWh for 

production of 842 TPM i.e. 10,141.2 TPA. However, average Monthly power consumption 

as per electricity bills of 3 months (i.e. September’23 to November’23) is 17,455 KWH 

which is 64% of the assessed power consumption required for production. Based on the 

electricity consumption, the actual production for a year is assessed as 6447 TPA. 

5. It was observed that intermediaries including grindings/ agglomerates were being 

generated from agglomerators and grinders listed in Table 1. The inspection team also 

assessed the production capacity of such machines and the same was found to be 

64,377.45 TPA of which 45,892 TPA is from grindings and 18,485 TPA is from 

agglomerates. 

6. As per the clause 3.0 of EPR guidelines ‘Recycling’ means the process of transforming 

segregated plastic waste into a new product or raw material for producing new products. 

Accordingly, the PWP (recyclers) can be registered on the EPR portal for production of 

pellets/chips/products (process code R1 to R6) and EPR certificates can be generated for 

the sale of the same. Grindings & agglomerates of plastic waste does not amount to 

transforming of plastic waste and hence cannot be considered as product from “Recycling 

process”. Also, as per clause 5 (a) of the Plastic Waste Management Rules, 2016, “plastic 

waste, which can be recycled, shall be channelized to registered plastic waste recycler 

and recycling of plastic shall conform to the Indian Standard: IS 14534:1998 titled as 
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Guidelines for Recycling of Plastics, as amended from time to time”. And as per the Indian 

standard IS 14534:1998 titled Guidelines for Recycling of plastics, the process of recycling 

of plastic waste includes “the cleaned and washed material as obtained in 7.3.1 may be 

blended with additives, processing aids, pigments etc., as the case may be, and finally 

granulated by using appropriate screen mesh for filtration of contaminants and impurities”. 

7. As per the MPCB consent issued to facility, the consented production capacity of the 

facility w.r.t. production of Plastic Granules & Reprocess Plastic Granules (with & without 

washing) is about 2,10,000 MTA; and w.r.t. Plastic Grinding & Agglomerate - semi-finished 

product (with & Without Washing Activity) is about 78,000 MTA. Copy of CTO of the unit 

is at Annexure - V. 

8. Additional machineries were found installed which were not included in the original 

application, details of the same are given in Table 2 of the Report. Procurement invoices 

of such machines giving details of processing capacity, power rating, company name, 

manufacturing date etc. were not available. However, capacity (in kg/hr) printed on plain 

paper was pasted on each machine which could not be authenticated by the inspection 

team. The machines appeared to be quite old to the inspection team and many of such 

invoices were not issued in the unit’s name. 

9. During the inspection, plastic waste other than packaging waste such as car bumpers, 

trays, pipes, wire rolls, chairs etc. were found to be stored in the raw material storage 

section and the same were also being processed through grinders for production of HDPE 

& PET chips. EPR Certificates cannot be generated either through processing of non- 

packaging material as per provision of EPR Guidelines. 

10. Appropriate sales invoices of recycled products were not found uploaded on the EPR 

Portal by the unit. The industry has made 698 sale entries on EPR portal till date. Out of 

which, only 2 invoices, correspond to sale of grinded plastic waste of quantity 11.6 Tons 

uploaded on the EPR Portal. No invoice has been uploaded for the sale of recycled plastic 

on the EPR Portal. 468 no. of the invoices have been issued for services provided by the 

unit. For remaining 228 sale entries, invoices have not been uploaded. 

11. The sale of recycled plastic was not confirmed by the buyers as claimed by the unit. None 

of the five units contacted by the inspection team, to whom the unit claimed that it had 

sold recycled plastic on the EPR Portal, confirmed that they had procured recycled Plastic 

from M/s Shakti Plastics. It was informed by these five units that they had only procured 

EPR certificates from M/s. Shakti Plastics India. 
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Annexure - I 
 

Details of Application form 

 

1. Company Details Yes/No Remarks 

a. PAN Yes - 

b. CIN (wherever 
applicable) 

Yes - 

c. GST Yes - 

2. Plot Area  As per the information provided by the 
  industry, the total area of all sheds- 10,720 
  m2 and open storage area is 5600 m2 as 
  detailed in following: 
  ● Raw material storage and segregation 
  (02): 4200 m2 
  ● Washing and agglomeration process 
  (01): 1400 m2 
  ● Grinding   &   agglomeration   process 
  (01): 2800 m2 
  ● Extrusion process & finished product 
  storage (01): 2320 m2 
  ● Total area: 4200 + 1400 + 2800+ 

  12320 = 16320 m2 

  Apart from the above, there are open 
  areas/spaces available, the area of these 
  spaces is yet to be provided by the facility. 
  Thus, the total plot area (Gut No.-158 & 
  159) is more than 10,000 sqm. which is 

  mentioned in the EPR Portal. 

3. No. of Workers Yes Total workers observed : approx. 125 

4. GPS Location of unit Yes Latitude: 19.735468 
Longitude : 72.915976 

5. Authorised person Yes Mr. Rahul Poddar (Owner) 
Mr. Yogesh Sharma (Accountant) 

a. PAN Yes - 

b Aadhar Yes - 

6. Registration 
(Fresh/Renewal) 

Yes Fresh 
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7. Process Flow Diagram No Variation observed w.r.t to the flow diagram 
provided on portal and procedure being 
followed at the unit operations. Process 
flow diagram as submitted on EPR portal is 
attached as Annexure-VIII. 

8. Consent Valid (Yes/No) Yes Copy of Consent to Operate issued by 
SPCBs/PCCs at Annexure-V 

9. Authorization under 
Hazardous Waste Rules 
Valid (Yes/No/NA) 

NA  

10. Uploaded Pictures 
(embedded with geotag) 

  

a. Raw Material Yes Geotagged pictures of the plant during the 
inspection is provided In Annexure -IX 

b. Production Area Yes Geotagged pictures of the plant during the 
inspection is provided In Annexure -IX 

c. Packaging Area Yes Geotagged pictures of the plant during the 
inspection is provided In Annexure -IX 

11. Plant Machinery Details 

 S. No Machine Power Rating Processing 
Capacity (TPA) 

Assessed capacity 
(TPA) 

 Given 
details 

Y/N Given 
details 

Y/N Given details Y/N As per Trial 
Run (~1 hr) 

1 120mm 
Thermopl 
astic 
Extruder 

Y 165 Power 
rating 
could 
not be 
verified 

1000 N 2253.6 

2 Squeezer 
Machine 

Y 122 -do- 6000 N 7136.4 

3 PP/PE/M 
LP 
washing 
plant 

Y 563 -do- 2300 N - 

4 PP/PE/M 
LP 
washing 
plant 

Y 280 -do- 900 N - 
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 5 Agglomer 
ator 

Y 75 -do- 2000 N 4144.4 

6 Agglomer 
ator 

Y 75 -do- 2000 N 3679.4 

7 Agglomer 
ator 

Y 75 -do- 2000 N Under 
maintenanc 

e 

8 Agglomer 
ator 

Y 30 -do- 600 N 2059.5 

9 Agglomer 
ator 

Y 30 -do- 600 N 2868.5 

10 Agglom 
erator 

Y 30 -do- 600 N 1603.8 

11 Agglom 
erator 

Y 30 -do- 600 N 7192.5 

12 Grinder Y 26.25 -do- 2880 N 10296.1 

13 Grinder Y 22.50 -do- 1440 N 5625.3 

14 Grinder Y 18.75 -do- 1080 N 6077.2 

15 Grinder Y 18.75 -do- 1080 N 7812.5 

16 Grinder Y 18.75 -do- 1080 N 9154.8 

17 Grinder Y 15 -do- 900 N 6926.1 

18 Grinder Y 15 -do- 900 N Under 
maintenanc 

e 

19 120m 
m 
Ther 
mopla 
stic 
Extru 
der 

Y 276 -do- 3500 N 3380.4 

20 Twin 
Screw 
Extrude 
r 

Y 216 -do- 4800 N 1878 

21 Extrude 
r for 
PPR 

Y 231 -do- 4800 N 2629.2 
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 Note: Additional 6 grinders, 2 agglomerator, 2 extruders were found installed in the 
premises. Details of machine is at Table 2 of the report. 
 
Invoices of machine as provided by the unit is attached as Annexure X. 

12. Plastic Waste Processing / Packaging Material Production capacity 

  

PWP 

Processing 
Code 

mentioned at 
portal 

Production 
Capacity (TPA) as 

mentioned on 
EPR portal 

 

Product 

 

  Given 
details 

Y/N Given 
details 

Y/N Given 
details 

Y/N  

1. Cat-I R1 Y 50000- 
HDPE 

N HDPE Y  

2. Cat-I R1 Y 10000 N PET Y 

3. Cat-II R2 Y 105000 N LDPE Y  

4. Cat-II R2 Y 40000 N PP Y 

5. Cat-II R2 Y 10000 N PS Y 

6. Cat-III R3 Y 73000 N MLP Y 

As per flow diagram provided on EPR portal the recycled product is obtained through extruders. 
The assessed production capacity for Extruder is 1.35 * 24 * 313 = 10141.2 TPA 

13. Sanctioned Power load Y/N Remarks 

a. Electricity Bill No The unit has declared 
sanctioned power 
load of 1788 KW on 
the EPR portal. 

14. Waste Management Details  Yes 

15. Pollution Control Measures  ETP is installed for 
waste water treatment 

16. Disaster Management Plan 

a. Onsite Yes 

b. Offsite Yes 

 

836



2 

2ly Jeco 

5 

MAINTANAN 
ExTRUDEN KA71A 

GRENDER 

ALOMARAToR 

STOC 

STock 

SH2EDER 

AGLoMARATOR 

GRNDE 

ALoMARATOR3 
EyrRSEL 

MMAcHI NE AMENO 

SHED T 

wsHNG SE CTION 

AREA 

5 

2 

SR 

LisT OF TACHENER 

99e 
9y 

SHED TIL 

SHED T 

SHED 

9yr 

99 

ETP 

FAcTo RY 

9 

WORk SHOp 

Annexure-
II837



Annexure-I
II838



839



840



841



842



843



844



845



846



847



848



849



850



851



852



Annexure-I
V

853



Annexure-
V854



855



856



857



858



859



860



861



862



863



Annexure-
VI864



865



866



867



868



869



870



871



872



873



874



875



876



877



878



Annexure-V
II879



1 2 3 4 5 6 7

RAW 

MATERIAL   

Plastic 

Waste & 

Scrap

Sorting 

Qualitiwise/

Gradewise

Grinding & 

Washing

Agglo of 

film 

grinding

COLORING 

Pigment is 

added to 

grinded or 

agglo 

material in 

mixer m/c

EXTRUSION 

Pigment mixed 

material 

feeded to 

extruder 

FINISHED 

MATERIAL 

Strand from 

extruder is 

cut to form 

Plastic 

Granules 

MANUFACTURING FLOW CHART

SHAKTI PLASTIC INDUSTRIES
GUT No.159, VILLAGE NANDGAON, TURFE MANOR, PALGHAR

Annexure-VI
II880



Annexure-IX 

1. Raw Material Storage Area 
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Annexure-IX 

2. Production Area 

a. Extruders 
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Annexure-IX 

  

b. Agglomerators 
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Annexure-IX 

  

c. Grinders 
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Annexure-IX 

  

  

d. Wastewater Treatment Plant 

  

Wastewater flow meter ETP Flow diagram 

e. Electricity meter Reading during Trial Run (~1 hour) 

  

Before Trial Run Reading After Trial Run Reading 
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